393 Matters Under SRAVANA 11, 1905 (SAKA4) Electricity (Supply) 394

Rule 377

sft afg @ stv (I1EWT) @ ar A
grar g |

(vii) Disparity in pension rates of army per-
sonnel who retired before and after 1.4.79.
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(viii) Payment of Enhanced House rent
Allowance to Southern region employees of
Indian Oil Corporation.

(4)

Amd:. Bill

SHRI SUDHIR GIRI (Contai) : Sir, an
agreement was signed on 25-6-1983. among
themselves by the employees on one side and
the management on the other or the Indian
Oil Corporation, raising the House Rent
Allowances from 259, to 309, of their basic
salary. This enhanced H.R.A. would be
admissible as per agrecment to the metro-
politan cities of Bombay, Calcutta, Dejhi.
and Madras. The agreement is binding on
all concerned in terms of section 18(1) of
Industrial Disputes Act. The management,
thercfore, cannot refuse to implement the
agreement on any pretext.

Subsequently, the General Manager (Per-
sonnel), 1.0.C. informed the Employees’
Union, Southern Region, of the disapproval
of the Bureau of Public- Enterprise to pay-
ment of cnhanced H.R.A. to the city of
Madras alone. Consequently, the 1.0.C.
employees of the Southern Region have been
deprived of the enhanced H.R.A. at the rate
of 309, while employees of other regions
have been paid enhanced H.R.A. in terms of

the agreement.

Thus injustice meted out to the Southern
region employees of 1.0.C. have agitated
them very much and they went on a com-
pletely suceessful strike on 1-8-1983,

I would, therefore, appeal to the con-
cerned Minister to intervene in the matter
and arrange for the payment of enhanced
H.R.A. to the employees.

15.15 Hrs.

ELECTRICITY (SUPPLY) AMEND-
MENT BILL

MR. DEFUTY-SPEAKER : The House
will now take up further consideration of the
Electricity (Supply) Amendment Bill. MTr.
Satyagopal Mishra may continne his speech.

*SHRI SATYAGOPAL MISHRA
(Tamluk) : Mr. Deputy Speaker, Sir, I am
opposing this Bill mainly on three grounds.
Firstly, in fact, interference and intrusion ha:
been made on the powers of the Statt
Governments through this Bill. Secondly, w«
are being forced to pass such a Bill in thi:
House on account of the terms imposed or

*The Original Speech was delivered in Bengali,



